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e PUBLIC ANNOUNCEMENT . _
(Under Regulation 6 of the Insolvency and Bankruptcy Boarq of Inzd(;ie)
(Insolvency Resolution Process for Corporate Persons) Regulations,
FOR THE ATTENTION OF THE CREDITORS OF
! REPUTE FOODS PRIVATE LIMITED
RELEVANT PARTICULARS
1. | Name of corporate debtor REPUTE FOODS PRIVATE LIMITED
- | Date of Incorporation of Corporate debtor |13/09/2011
3. [ Authority under which corporate debtor is [ Roc - Ahmedabad
* | Incorporated/registered.
4. | Corporate Identity No./ Limited Liability U15400GJ2011PTC067117
Idéntification No. of corporate debtor '
5. | Address af the registered office and Plot No.-6, Survey No. 244, Shapar,
principal office (if any) of corporate debtor Rajkot, Gujarat, India - 360024.
6. | Insolvency Commencement date in respect| 29/08/2025
of corporate debtor. : . s

7. | Estimated date of closure of insolvency 25/02/2026
resolution process

8. | Name and registration number of the Name : Mr. Chirag Rajendrakumar Shah
insolvency professional acting as interim IBBI/IPA-OOl/l?-P01169/2018-19 »
resolution professional /11837 i

9. | Address and e-mail of the interim Registered Address : 208, Ratnaraj
resolution professional, as registered with Spring, Beside Navnirman Co. Op. Bank,
the Board Opp. HDFC Bank House, Navrangpura,

Ahmedabad-380009.
Email ID : chirag.iro@gmail.com

10. | Address and e-mail to be used for Registered Address : 208, Ratnaraj ‘
correspondence with the resolution Spring, Beside Navnirman Co. Op. Bank, |
professional Opp. HDFC Bank House, Navrangpura, t

k Ahmedabad-380009. f

Email ID : cirp.rfpl@gmail.com !
11. | Last date for submission of claims 12/09/2025
12. | Classes of creditors, if any, under clause (b) y '

of sub-section (6A) of section 21, ascertained| NA

by the interim resolution professional

13. | Names of Insolvency Professionals identified to

act as Authorised Representative of creditors |NA . ;

in aclass (Three names for each class) . :

14. [ (a) Relevant Forms and www.ibbi.gov.in/downloadform.htm

(b) Details of authorized representatives NA .

are available at : ;

t[;’qome is hereby givenfthat National Company Law Tribunal, Ahmedabad'8ench Court-
€ commencement of Corporate Insolvency Resolution Pr y i

20" Adguiot 2o : ocess of Repute Foods Priv

The creditors of Repute Foods Private Limited are hereby called upon to submit their claims with proof

on or bgfore 12" September, 2025 to the interim resolution professi i
s et Professional at the address mentioned

The financial creditors shall submit their claims with proof b
creditors may submit the claims with proofin person, by post or by electronic means

A finanicial creditor belonging to a class, as listed against the entr indi

! C ; S, Y No.12, shall indi
authorized representative from among the three insolvency professionals listec agacl'?\st entry No. 13
toactasauthorized representative of the class (Notin Present case)in Form CA. [y

Submission of false or misleading praofs of claim shall attract penalties, Sd/-

, Chirag Rajendrakumar Shah
epute Foods Private Limited
1/|P-P01169/2018-19/11837
id Upto: 31" December, 2025

1 has ordered
ate Limited on

Date : 01/09/2025 : IBBI/IPA-00
Place : Ahmedabad AFA No.AA1/11837/02/311225/107567 Val
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[ of Do Paricpant | Venhura Saciie Limied 5. The Acquirer and PACS undsrizke that they are awar of and wil comply with thelr obigations under the SEBI  Registrar to the Offer:
oR D WA 118 (SAST) Regulatons i raspect of ths Open Offer.
Clent 1D 15690845 4 Pursuant to Regulation 12 of the SEBI (SAST) Reguiations, JM Financal Linited has heen appointad as the (.) MUFG
Acsount Nama MIPL MORGANITE CRUCIELE INDIA OPEN GFFER ESCROW. pleme =l
DEWAT ACCOUNT " Privata L
Depository National Securies Deposilory Limited 5. MUFG Intme India Private Limited (formerly, Link Intime India Private Limilec) has been appointed as the  Corporate Identity Number: UST130MH1090PTC 116368
PAN AMBCGUSSP Registiar o the Offer Addross: C-101, 1st Floor, Embassy 247, Lal Bahadur Shestri Marg, Vikhvell (West), Mumbsi,
Mok hsigatin Ol vt 6. Unless olhervise sated, e information set aut n s DPS reflets he posilon as o the date herect. ::“:f"":;::??:;;“
(i) Pubic Shareholders having thelr beneficiary account with Central Depesiory Senvoes (india) Limied s DPS, any dscropsi e nlendamant duoto oundiog o andl
must forthe ity
400 of the Gpen Offer EScrow Demat Acoourt. fevsomig 5 4
6 The Procedurs for fendering by eligble Public Sharehokders hoking Equity Shares in physical form shallbe B Inthis DPS, al references to ‘Rupees” or TNR are references fo the Indian Rupeel(s) {"INR") Kweglor B"“"““ St rorgehitgrtao g el O
outined inthe Lettar of Offer. 8, This OPS and the PAshall ) Contact Person: Shanki Copalieshinan
Equity Sha it tendered to the Manager, the Acauirer or the Target Company: S e ration et N NGS5
The-detalled procedure for tendring the Ofer Sheres in this Opan Ofler willbe availabls n the Latter of Offe,  [ssued by the Manager to the Offer:
which shall b2 avallabie on SEBI's website fwvay 2bl govin).
X OTHER INFORMATION ‘ On behalf o the Acquirer and the PACS
1. The Actuirer and the PACS accep! ul responsibily for the iformation contained in the P, and this DPS [cther JM FINANCIAL o0
than such informaton regarding th Torget Company ané Sellrs as specified in paragraph 2 of Pat X (Ofer M Financil Limited
Foseco India Limited (Ac
ponsibie for the fuffilment of obigati Bl Tt Fiaar, Crengy, Appasaheb Marathe Marg, S Weslen)
(55T mgu\aummmma ofthis Open Offr Fiabhades!, Mumbai 400025, Idia
2 Theinf Targa O e Pior this DPS or e Leller  g), No.: 491 22 5630 3030 Fieon (hbmects Lt PAC
of Cfer orany withihe Opan Offe, ias been compied  pay . 491 22 8830 3330 SHIs Hofig L iniad (FAG
fom iformation puishad or provided by the Targt Company of e Seders, as e case may B8, o UL Ervs i, oyganecrude apencfier@iflcom Foseco (UK Limited (PAG 3)
awalable soutces which has not been independenily verbed by the Acquier ar he PACS orthe Managee. The Basaosio i Prsise B
Acauien, the PACS and e Manager do ol acospt any respo m"' "°‘ R‘ e Pace: Pure
the Taige! Company andlor the Selers. g Hiation Dumbec: | o) Date: 20 August 2025 CONCEPT

(Under Regulation 6 of the Insﬂlun:v nd Bankrpicy Badndofindia

FOR
PUBLIC ANNOUNCEMENT

Of.
Website: wwwyalantorganics.om; Email: investor@valiantorganics. o +91-20:6797 6683
mmmmmmmmmxm

b VALIANT ORGANICS LIMITED
Vallan Organica CIN: 124230MH2005PLC151348
£ Ragd. Off.: 109, Udyog Kshetro, Molund-Goregoon Link Roud, Holund wl, Mumboi - 400080; i

FOR THE nﬂ'mnon oF T THE CREDITORS OF
REPUTE FOODS PRIVATE LIMITED
RELEVANT PARTICULARS

#FINANCIAL EXPRESS

Nams of corporate debtor REPUTE FODDS PRIVATE LIMITED
13032011

‘GIVEN THAT the 20" AGM!

Date of Incorporation of Corporite de

Limited(theCompany” M IOAVM.

il 08, 2020, April 13, 2020, May 05, 2020, December]
8 5, 2023and
NCACiouers)

Authorty under which<orprite deblor
Incarporatedregi

Corporme memm Ma r\mm Tty
danti rate debtor

Fac - Alimedabad

oa7iL
cation Ma, of corporats

issued by the Ministry of Corporate Affairs and SEBI Circular daled OcluherN 2023, October 03,

ot 0.5, Survey No. 248, Shapar,
rat, Inda - 350024,

ot Gua

the SEBI (‘SEBI Clmulavs“) companies are allowed to hold AGM through Video Conferencing / Other Audio

FOR DAILY BUSINESS

082025
the Members at a common venue. In complance o
i o b o el provisions of the Companies Act, 2013 and SEBI (Listng Obligatons and T {Eniramd Srw ol o e |/
& VC/ OAYM facity v oy
as perhe nstrucions mentioned i he Notiog OFAGH. . [Nameand rogistration mamioer o7 e Name Wi Chig Fajomdraburmar Shah
e ; ) ) . e T
e o e Py e b o v et e TR
sent hrough email only, 0 ll t bers whose re registered wil the Company/| et ekt e LRy e e a
RTA Depository Futher, a physical is also being sent by the o G oo o i
Ahmedabad-351
Tk of the Annual Report and AGM Notice, The Nolice and t il al he i
Companys Websie 2t awalantorgenicscom, websies ofte Siock Exchanges . BSE Liied and 0. | s and e-mall a e used for Wegstored Audress : 208, Ratnars]
ofdial Spring, Besldo Naunieman Co. Op. Sank,

for nsclcom,
2. Manner of regxsmlng/upnaung email address: Members hokding shares in demateriaized mode, who

profossional

HDFC B3nk House, Navrangpura,
- 380003,

have not registered/ updated their email address, are requested fo register/update the same with the F

Last Hate for submission of laims

posi ; 12

Classes of creditars, i any, under clauss (8]

3 ing: The C: forproviding

- The manner for

bl i s et

Frotesonls don a9
30 v Aborsod Mprosmtapee o roars | NA
scloss {Thres pames for a9ch dass]

carefully read all the Notes set out in the Notice of the AGM and in particular, instructions for joining AGM,

have not boen| i wa T
providedinthe Notes oNotce oAGH. b} Detais of suthorized epeesentatives | NA
! . vel are avlable ot
e - o TR
OAVM Facitty as per he instrucions menioned n the Notce of AGH. Members are also requested 1o Thacommenten o Fraocss o i

157 Augost, 2025
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By Order of the Board of Directors
For Valiant Organics Limited

an o efore
againstentry o
e Fmancil crecitor: shal submit

12" Septaribe, 2025 1 the i reslion profieianal dtthe acdress meaned

aims with proof by electronic means-only. All cher
oy st or

ongng 100 12, sal mdicate s chalca of
3

Sdi-
Kaustubh B, Kulkari
Place : Mumbai

i Company Secretary
Date :August 30, 2025 1CSI M. No. A52980

i aane
o,

s

Chirag Hajendraiumar $hah

Date ;01/09/2025 101/ 1P nomp-mummu 1911837

Plase ; Ahmedabad _AFA M. mber, 2025

<RML> RMC SWITCHGEARS LIMITED D|

CIN: 125111RJ1984PLC008698

Registered Offic i No.-163,164, Vilage- Badadiya, Tehsil-Kotkhavida,
Jaipur, 303905 R.l|as|hin India Emal [0: cs@mcindia.in Webshe: www.meindiain

NOTICE OF 31ST ANNUAL GENERAL MEETING OF RMC SWITCHGEARS

AUDIO - |5mms-usmnneggss -VOTING INFORMATION
NGTICE is hereby given thatthe 315t Annual General Meeting (*AGM") of the
msmbvrsor RMC Swllchwats umu{ the cwnur ) will be hexd on Friday,

( va Jar other audio muul muns( QAVI) i o wmm-am with all mu
icable provisions of the Companies rules.
!hereund:l and the SEB| (Listing OD\IGEWH aﬂd D\sc\usuw Reuu\mmcﬂls!
2015 raad with General Circular ‘Septermber 19,2024 and
earlier circulars issued m [ms 'd U Mlmv\w of Carporate Affairs
ol asively: taias nu\avs) and SEBI circular No
EBIHO/CFDIGFD u\}awcmm 47133 dated . and earii

cuculars issued in this mgald oyire Sacurities and E:cnahéa Board of Ma
Circulars") to ransact

in the Nois of 31t AL A 8 P Boraoncs ok mEare

common ver

will h? sznding(hE VIDII[}E of the 315t AGM and Annual report for the Fnanl::\a]
Yea (.2, via e-mall,
wh\:se name appnar in the Heg\s!sr DV Members/ List of Eeneﬁua\ Dwneri as

ursday, ddress

Araogltiet Wi Comgars [Hegictar & e Agaﬂl[ ATAY) /

Depositories Participants(DPs). Physical copy Annual Report shall be

sont 1o Those Shatonoldare, whe. 169ueet for ha same by writing at
/DPID.

Aletter providing web ik and QR cace for accessing the Notice of 315t AGM
and Annual Report for the Financial Year 2024-25 will be dispalched fo thase

‘Tha Notice of 315t AGM along with Annual Ragort for the Financial Year 2024-
will

and on the websito of the BSE Limited al www.bseindia.com. The Notice of

191 AGN willalso b avatlabla on e visheks:of E-vating ageney. Carrel

Limited (“COSL",
Members can join and participate in the 315t AGM of the Company mmugn
VGIOAVM Faciy oniy and they shall be counted for the purposs of the
reckoning of Quorum as per Sectian 103 of the Companies Act, 2013, The
instructions for joning the AGM and the manner for remote electranic voting
{"e-vating’) or casting AGM far all

o ing 315t AGM.

I ac

DP i the
for the Financial Year 2024-25 and login details for e-yofing, may
registerfupdate thelr email address by (ollowing the below mentioned
Instryctions;

SUPRIYA LIFESCIENCE LIMITED

CIN: L51900MH2008PLC 180452
Regd Off: 207/208, Udyog  Sonawala Road, B
Emall: cs@suprivalifescience.com | Tel: 91224033 2727 | Wabsite: ww supriyalifescience.com

NOTICE OF THE SEVENTEENTH ANNUAL GENERAL MEETING AND RECORD DATE

Notica is hersby given thal the 17" Annual General Mseling *AGM') of the Members of Supriya Liescience Limited
{'Company’) will be held on Wednesday, September 24, 2025 5L03.00 p.m. (ST) hreugh Video Conferencing [VC) Other
‘Auio Videa Means ("OAVI' facilty provided by the National Securiss 5pomon¢s Linited ('NSDL') o transact the

outinthe

East),

in irculars, portfor FY 2024
the Company {o those ticipant ‘ﬁPs)onne

Gormpany or MUFG e ndia Pyt L, he Compeny's Registarand Shere TransferAgent ‘RTA') and thesame wil a0

ba avaliadie on the wibsite of the Company BSE Limtad National
Stock Exchange of India Limited (u om) and i nsdl.com),
attending the AGM and woling through remate e-voting and e-voli Mis being provided in

ttend

the . Further, i ai

In addition, pursuant to Ragu\etmns 36(1 wﬂ SEB\ tLIsbng Obligation and Disclosure Requirement) Regu\aﬁons 2015, 8
lefter will be sent to Members wh re ot providing I Report wil be
uploadsd on websies. The Company sha snnd Annual Reportfor FY 2024-25, 0 only those members who specifcaly
request for the g com by mentioning their Name, Follo No. and OPID and
CligntID.

Registration of E-mail address:
Allthe members are requested lo regs:erlhelre manl id with the Registrar and Share Transfer Agent of the Campany The
Membevscrflhe
1, In case shares are held in physical mede, they may get their e-mail addresses registered with RTA. at
mt heipdeskin.mpnis. muig.com by providing details such as Folio No., Name o sharsholder, scanned copy of the
and back), PAN (self- N card), copyof

arhar Card).

In case shares are held in demal mode, please provide DPID-CLID (16 digil DPID + CLID of 16 digit beneficiary ID),
Name, dlient master or copy of Consolidated Account statement, PAN (seli-atissted scanned copy of PAN card),
AADHAR(sal-attesle scannad copy of Aadhar Card),

Dividend andRecord Date:

‘The Board of Directors of the Company al their Meeting held on May 27, 2025 have recommended a final dividend of
Re. 1.00i-per exuity share of face value of Rs, Z/-sach for FY 2024-25, subject t approval of the Members al the AGM, The
Gompany hes fixer Friday Seplember 5. 2025 s the ‘Recard Dale” for determining entilement of Members fo dividend
Members who have ol updated their bank acoount detals or receiving he dividend direcly 1o hei bank aceount through
Elcionc Clearing Saniceor any ohermeans, e with thelr Dapasitor

o

Infomedia

Press Limited‘

Infomedia Press Limited
(CIN: L22219MH1955PLC281164)
Regd. Otfice: First Fioor, Empire Cummam‘l‘m Senapati Bapat Marg, Lower Pasel, Mumbai - 400 013
9122 4001 9000/ BEGE 7777
in; Website: v i in

E-mail: i
INFORMATION REGARDING 70™ ANNUAL GENERAL MEETING

The 70" Annual General Meeting (*AGM”) of the Members of the Company will be Reld through Video
Conference (“VC") / Other Audio Visual Means (“0AVM”) on Tuesday, September 23, 2025 al 4:00 p.m.
(IST), in compliance with all the applicable provisions of the Companies Act, 2013 and the Rules made
thereunder and the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements)
Reguiations, 2015 read with all applicable Circulars on the matter issued by the Ministry of Corporate Affairs
(“MCA) and the Securities and Exchange Buard of India (“SEBI"), to transact the business set out in the
Notice calling the AGM.

The Notice of the AGM and the audited financial staterment for the financial year 2024-25, along with Board's

Demat | Members holding shares in demal mode are requested 1o
Holding | registariupdata their email address with the DPs with whom they
Physical | Members holding shares in physical moda, who have not
Holders leg\sleleﬂupﬂﬂled their email address are requested to
isteriupdate same by submiting form ISR-1 duly liled and
s}gmda\ungw\lhmwlxl -supporting documents to MUFG Intime
Ind\a anmeumned 1he RTA of the. Company 2 alC 101, Embassy.
B.5. Marg, Vikhroli {West). Mu
The afuresaldfnrm can heaoaessedfmm Ihe webslle ofthe ATAat
Www.in.mpms.mufg.co
Al cnmmumcatmna/ queries for ma above should be addressed to
i atATA's mail id to mi mufg.com
For AMC Switchgears Lij
Sdi-
Shivani Bairathi
Dal Company Secretary & Compiiance Officer
Place: Jaipur ACS: 42636
vikramsolur
VI&RAM SOI..AH I.IMI'IED
CIN: U18100WB2005PLE1 06448
Registersd Office: Biowandor, 11th Fiaor, Unit No. - 1102

748, Anandapur Main Road, East Kolkata Township
Kotati - 700 107, Wos! Blangal, India
Gorparate Office: Tho Chambers, B Floor, 1865, Aajdanga Main Road
Kolkatn - 700 107 Wast Bangal, Inda
Phone: + 01 00 2442 720077369,
Walsaito:

Natice is mmbv qiven that tho 20th Annual Ge 9 (AGM) of
the Company (*AGM") will bo conducted on Thursday, lc B'iﬁ,ﬂﬂ!
ot 12:4 00 an ({I8T) through Video Conference [‘VG‘I! Other Audio Visual
Means "OAVM) without physical prasence of the Membars af a common
vanue, 10 Vansact the businuss as set out in tha Notice of e AGM (AGM
Matige") Pl 1he appiicable provisions of the C

2013 (The Act)

Repart, Auditors’ Report and other documents required to ba attachied thereto, will be sent t
those Members of the Company, whose e-mail address is registered with the Company / KFin Technologies
Limited (KFinTech), Company’s Registrar and Transfer Agent / Depository Participant(s) / Depositories
Also, @ letter providing the wen link for accessing the Motice unne AGM and Annual Repor(!u: the financial

Reguiations, 2015 ('Listing Aegulations) read
with Genaral Ciroular No 14/2020 dated April B, 2020, General Ciroular No
20/2020) datod May 5, |
Ministry of Corporate Affairs (‘MCA") In this regard and Gircular No
ssawctcfnrcmmzwcmmzm33 daled :)motm 3, 2024, and all

year 2024-2! ¥/

Depnshnnﬁ The Notice of AGM and the aforesaid documents will alsa be available on the Cumpany s

the website of i.e., BSE Limited (“BSE") and

Hational Stock Exchange of India Limited {“NSE™) at www.bseindia.com and www.nseindia.com,
andon ite of KFir Kintech.com

Mannerof registering /updating e-mail address:
a) It is mandatory for the shareholders holding shares in physical form to fumish PAN, Contact dma!\s

issued and Exchange Board of India
rseﬂl-; I his requd (callectvely oterred as 'MGA and SEBI Grculars)

In compliance with the aforesald Girculars, 1he AGM Notico along with the
Annual Rspart for FY. 2024-25 il be sent only through elestronic mods 1o
those members whosa email addresses are registered with the Company /
Depasitaries/ Reglstrar and Transfor Agent (RTA'). Further, in accardance
with the Regulation 38(1}{b] of the Listing Regulations, & letter providing &
weblink and QR Code for accessing M Notice and the Annual Report
will be sent 1o those Members who have not registered their e-mail address.
The membiers may note that the AGM Natice and Annual Repart will also be

{Postal Address and Contact No.), d Specimen their

folin numbers. Members may register/ update their said details with the Company, by submitting Form
1SR-1 and other refevant forms (available on the website of the Company at www.infomediapress.in)
duly filled and signed along with requisite supporting documents to KFinTech at Selenium Tower B,
6" Fioor, Plot31-32, Gachibowli, Financial District, Nanakramguda, Hyderabad - 500 032,

who have e-mall address
with their Depository Participant(s), are requested to register / update the same with the Depository

(where shares are hel form) and with the Comp: el in physical rmn) m b) Members holding shares
i (Bank th A the Bank and the

ongwith capy Memberis imprir \ncase f ¥

ofanyquery, itoRTAal ms mufg.com,

Taxon Dividend;

e o et 0k paymm of Dividend is taxable in the hands of the Membars and the Company is
the Income Tax Az, 1961
{he 1T Act), Members are raquested o complete and Jor updae thei Residential Status, Permanent Account Number,

tain their demat accounts.

For more details, members may refer Frequently Asked Questions (FAQs) dated 47 January, 2024 issued by
and available at the website of SEBI.

Manner of casting vote(s) through e-voting:

available on the website of the Campany i &. www.vikramsolar.com and
wabstos

of India Limited at www.bseindia.com and www.nseindia.com

respactively and on the website of RTA of the Company, fe., MUFG intime

India Private Limitzd at https://Instavote.linkintime.co.in. However, the

Members who wish Io oblain hard copy of AGM Notice and the i

Raport can request the same by sending an e-mail to the Company at

secrelarial@vikramsalar.com

Mermbers can attend and Sancioaia i e AGM mmuw VGIOAVM facility
or joining the

n the AGM Notice. Only the Members aftending me .mummugn WG/ OAVM

for reckoning Section 103

of the Act,

The Company will 0@ providing remete e-voling fmmy 10 all the Members
to cast their votas on all resolutions set out in the AGM Notice. Additionally,
the Cal“wnvsw\dmgWsetac\\uyulwqﬂng\mwme system during
ha AGM Corvoting). Members whe have ol regtered ook o-nal adcies

‘calagory as per e IT Act with their DPs or withha C: Wemby ; their vote(s) on th siness as selout iljIhrNutiueuilheAGMIhmuqhu\eclmnichﬁng ﬂa“ﬁz@'ﬁ%’ﬁwmﬁzf'ﬂ.'?:;';m?"ﬂﬁﬁ rel:;l;“\t;
requisile documents | deciarations to the RTA al www.in.mpms mufg.com by Friday. Seplember 5, 2025, The detabed system (“e-voting”). The manner of vating, including voting remately (“remote e-voting”) by Members il ‘o % U[ ) for gl
process and formas of requisite dedlarations are available on the Company's websile &l comii haiding . physical mode and for Members who have not reistered their e-mail AGM through VG /OAVM, for Members holding shares in gty
dhidand php- address has been pm\ndedm the Nofice of the AGM. Members atiending the AGM whe have not cast vote(s) physical made, will be pravided in the AGM Notice
‘The Company is providing remate e-voting facility {'remate e-voting') of NSDL fo al its members to cast their vote on al by ting (“Insta Poll") at the AGM. Mermbers ara requested 1o fogister/update their o-mail address as well as
jon set utin the nofioeof the 17" AGM. Additionally, th ng hrough a5y Intimate changes, if any, in thelr name, postal address, telephone/mobile
during the AGM "2-voting’), Delailed proceduee for remota ¢-voling i il be provided Joining gh VC/ DAVM: L DA oo ol [ armannl Andounl M tosieafora
o their Depository Participants in case the shares are held by them in
L Mamhers will be abln to attend the AGM through VC / OAVM, through JioMeet, at dematerialized form and \nmemnhwawnm by them in physical form
Members allendmgmeAGM through VCIOAVM wil be counted for the purpese of reckoning the quarum under Section 103 il The ion aboul login credentials to be used and to ATA of
ofthe CompaniesAct, the stepsto I Members are requested to carefully read all m- notes set out in the AGM
Members are requ-ken o mmmny read il the notes sel outin the Nofice o the 17* AGM and in particula,instruction of Notico and in particular, instructions for atiending th AGM through VC/OAVM
iing e AGH By Okder o ihe Biaid of Dirsclrs manner for casting vote through remate e-voting/ e-voting during AGM
b o ‘The AGM Natice wil be sent ta the Members in accordance wih the applicable
By Order of Board of Direclors Far Infomedia Press Limited laws to thair ragistared e-mail address in due course.
For Supriya Lifescience Uﬂlmd Sd- For Vikram Solar unm
Date: August 30, 2025 pmmhm Date : September 1, 2025 Tasneem Cementwala Sudipta m.,,,
; ; Company Secretary & Comphance Officer
Ploct Munte Sopa Sy S TG e Bitee: Mo Compay Sacralary Kolkata, Soptembur 01, 2025 Womborship No F5303
Ahmedabad

epaperfinancialexpress.com
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mmse" Teeeios e gidetion Sucll [03s g2 aiven STATE BANK OF INDIA, Premises & Estate Department,
gf Chola | s sorte v & o . 6, oirdlat ctiei] 20l 2aifiRinie 621a el Gwa § &0 € SBI | 3rd Floor,LHO, Hoshangabad Road, Bhopal-462011
i ? | s s amn ol i o ' o i SR culSaail 2 oier] s21a UMl 3yAziol (2045) ASIRVAD MICRO FINANCE LTD Ph. No. 0755- 1575312 e-mail: agmprem.lhobho@sbi.co.in
ottt e gz gg@t widdz Ri2soll AeiElot €2t W2 CIN U65923TN2007PLGO0SA : LHOIBHOIP&E[202:
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ADITYABIRLA THIS IS APUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES.

SO CAPITAL PROTECTING INVESTING FINANCIAL ADVISING NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA.
2fecu (et Bz @0 INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED ("BSE”) AND ‘NATIONAL STOCK EXCHANGE OF INDIA LIMITED (*NSE, AND TOGETHER WITH BSE, THE “STOCK EXCHANGES) IN COMPLIANCE
Ges, Aziaa, i e onie- WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AVENDED (*SEBI ICDR REGULATIONS ).
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O CMR GREEN TECHNOLOGIES LIMITED

@ oufl 04203 AdABieel dnetal 44 - el
) 219 ol el a5 04 2004 s (o 2 oy oLl AL et g Our Company was incorporated as ‘Grand Metal Industries Private Limited pursuant to a certiicate of incorporation dated August 23, 2005 issued by the Assistant Registrar of Companies, National Capital Terrtory of Delhi and Haryana,

e g
s ama AN e Thereafter, pursuant lo the conversion of our Company to a public limited company, the name of our Company was changed to ‘Grand Metal Induslries Limited’, and a fresh certficate of incorporation dated May 28, 2020 was issued o our
g Company by the Registrar of Companies, Delhi. Subsequently, our name was changed to‘CMR Green Technologies Limited’, and a certificate of incorporation dated August 11, 2021 was issued to our Company by the Registrar of Companies,
i Delhi. For further details on the changes in the name and registered office of our Company, see “History and Certain Corporate Matters” on page 285 of the draft red herring prospectus dated August 29, 2025 (‘DRHP").
o 2w (au) e Registered and Corporate Office: 7° Floor, Tower 2, L & T Business Park, 12/4 Delni Mathura Road, Faridabad- 121003, Haryana, India
et vzl sesepla s Contact Person: Srishti Savena, Company Secretary and Compliance Officer; E-mail: complianceofficer@cmr.co.in
e . w52, Aotsan 239 co AL A osedluc Telephone: +91 124 4223050, Website: www.cmr.co.n, Corporate Identity Number: U00337HR2005PLC085675
e ., 2501 2208 40 L, Ay Asedl St
ol Q01501 552 A AL, 56 An U0 A AL,
deiclz .03 A el lstseseaciad 222 INITIAL PUBLIC OFFERING OF UP T0 42,890,735 EQUITY SHARES OF FACE VALUE OF 32 EACH (‘EQUITY SHARES”) OF CMR GREEN TECHNOLOGIES LIMITED (“COMPANY") FOR CASH AT A PRICE OF X [o] PER EQUITY SHARE OF FACE
W, d ot awo 84, e 18], ave LA VALUE OF 32 EACH (INCLUDING A SHARE PREMIUM OF 2 [o] PER EQUITY SHARE) (“OFFER PRICE”) AGGREGATING UP TO X [+] MILLION THROUGH AN OFFER FOR SALE OF UP TO 11,265,125 EQUITY SHARES OF FACE VALUE OF 2
A ba, cugs) oseieat, Gl aneiae wddl EACH AGGREGATING UP TO ¥ [] MILLION BY MOHAN AGARWAL (PROMOTER SELLING SHAREHOLDER"), UP TO 6,466,620 EQUITY SHARES OF FACE VALUE OF 2 EACH AGGREGATING UP TO ¥ [+] MILLION BY GAURI SHANKAR
couae Brasaet aum o1 nd et N N AGARWALA HUF (THROUGH ITS KARTA), UP TO 1,980,540 EQUITY SHARES OF FACE VALUE OF 72 EACH AGGREGATING UP TO % [o] MILLION BY MOHAN AGARWAL HUF (THROUGH ITS KARTA) (GAURI SHANKAR AGARWALA HUF AND
el g . MOHAN AGARWAL HUF ARE COLLECTIVELY REFERRED TO AS “PROMOTER GROUP SELLING SHAREHOLDERS") AND UP TO 23,178,450 EQUITY SHARES OF FACE VALUE OF 22 EACH AGGREGATING UP TO 2 [o] MILLION BY GLOBAL
Gre: et 16 o, ¢ o i . v e | ST | el SCRAP PROCESSORS LIMITED (“INVESTOR SELLING SHAREHOLDER") (TOGETHER, THE PROMOTER SELLING SHAREHOLDERS, THE PROMOTER GROUP SELLING SHAREHOLDERS AND INVESTOR SELLING SHAREHOLDERS ARE
wondlze.x, COLLECTIVELY REFERRED TO AS "SELLING SHAREHOLDERS” AND SUCH OFFER FOR SALE BY THE SELLING SHAREHOLDERS, THE "OFFER FOR SALE” OR THE “OFFER”). THE OFFER SHALL CONSTITUTE []% OF THE POST-OFFER
ydiolozda, PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.
B o e i 8, st e 20 ¢ ol As THE FACE VALUE OF THE EQUITY SHARES IS ¥ 2 EACH. THE OFFER PRICE IS [+] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY IN CONSULTATION
el zismida it wd uf2a A et WITH THE BOOK RUNNING LEAD MANAGERS (“BRLMS”) AND WILL BE ADVERTISED IN [#] EDITIONS OF [e] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER) AND [o] EDITIONS OF [s] (A WIDELY CIRCULATED HINDI
wzcitndcanm e Bl ndtegsaiandt sienll NATIONAL DAILY NEWSPAPER, HINDI ALSO BEING THE REGIONAL LANGUAGE OF HARYANA, WHERE OUR REGISTERED AND CORPORATE OFFICE IS LOCATED), AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ OFFER OPENING
83 onlle 20 s Aoz, Sl vt DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED (‘BSE”) AND THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED (‘NSE”, TOGETHER WITH BSE, THE “STOCK EXCHANGES”) FOR UPLOADING ON THEIR RESPECTIVE
el et 10 ol k. WEBSITES.
ol @t el i Brenl i, s el Qe G oA R 1o 5 In case of any revision in the Price Band, the Bid/Offer Period will be extended by atleast three aditional Working Days after such revision i the Price Band, subject o the Bid! Offer Perod not exceeding 10 Working Days. In cases of force majeure, banking
e P stk or similar nforeseen croumsiances, our Comgary, i consulatan it the BRLIVS may, o re250ns 0 be recored i wring, extend the B Ofer Periodfor  minum of cne Woring Dy, Subfct 0t 813 Ofe Peiodrot exceeing 10 Warking
c e Days. Any d and the revised BuﬂOﬂer Period, ﬂappl\cabls‘ shall be widel . and also by indi the respective websites of the BRLMs and
j::f‘::“i e san s s e G S atthe terminals of the members of the Syndicat imation ind the Sponsor Bank(s), as applicable.
“This Offeris being made in terms of Rule 19(2)(b) ofthe Securiies Contracts (Regulation) Rules, 1957, as amended (*SCRR”) read with Regulation 31 of the SEBI ICDR Regulations, as amended. The Offer is being made through the Book Bulding Process
in accordance vith Reguiation 6(1) of the SEBI ICDR Reguiations wherein not more than 50% of the Offer shell be available fo allocation on & proportionate basis to Qualified Insttutonal Buyers (“QIBS”) (“QIB Portion), provided that our Company, in
consultaion with the BRLMs, may allocate up to 60% of the QIB Portion to Anchor Investors on  discretionary basis (“Anchor Investor Portion”). One-thid of the Anchor Investor Portion shallbe reserved for domestic Mutual Funds, subject to vald Bids
TENNECO FEDERAL-MOGUL GOETZE (INDIA) LIMITED being received from the domestic Mutual Funds at or above the price at which allocaton is made to Anchor Investors (“Anchor Investor Allocation Price”).Inthe event of under-subscripion or non-allocation n the Anchor Investor Portion, the balance Equity
CIN: L74839DL 1954PLC002452 Shares shall be added lo the remaining QIB Portion (cther than the Anchor Invesior Porton) (“Net QIB Portion”). Further, 5% of the Net QIB Porion shallbe available for alocaton on a proportionate bass to Mutual Funds only, and th remainder of the
Registered Office: 803, Best Sky Tower, Neta Subhash Place, New Dekhi - 110034 aB allocation basis to al QIB Bidders (other than Anchor Investors), including Mutual Funds, subject to vlid Bids being received t or above the Offer Price. Furiner, not less than 15% of the Net Offe shall be
fice: 10th Floor, Paras Twin Towers, Tower- B, Sector- 54, Golf Course available for allocation to Non-Institutional Bidders (“Non-Institutional Portion”) and not less than 35% of the Net Offer shall be available for allocation to Retail Individual Bidders (“Retail Portion”) in accordance with the SEBI ICDR Regulations, subject
federalmogulgoetzeindia 10 valid Bids being recived from them at or above the Offer Prce. The Equity labie for allocation to Non| | Bidders under the N 1 Portion, shall be subject to the following: i) one-hird of the Non-Insiitutional Portion shall be
e, +01 124 47B4S30; 491 11 4905 7507, avalable for allocation to Bidders with an application size of more than 20.20 milion and up to 31,00 milfion; and (i) two-third of the Non-Institutional Portion shall be available for allocation to Bidders with an application size of more than €1.00 milion, provided
E-mail: investorgrievance@tenneco.com that the unsubscribed portion in either of the. a!oremenlmned sub-calegones of Non-Institutional Portion may be anucateu (a applicants in lhe other sub-category of Non-Institutional Portion. All Bidders, other than Anchor Investors, are mandatorlly required to
pa Ofertrough o5 BA”)pr BA Account  UP ID in case of UPI Bidders (as defined hereinafier), as applicable), pursuant
70" AGM OF FEDERAL-MOGUL GOETZE (INDIA) LIMITED TO BE fowhiht ihe Seif calo ks (SCSB") of by Sponsor Bonk nder e UPI Nachanism 5 h casomay be [ thoatant o especivo Bid Amaunt, Anchr neslors e ot perited 0
HELD THROUGH VC (VIDEO CONFERENCING)/ OAVM pamcnpa(e in (he Anchor Inveslar Pomon lhrwgh the ASBA Prwess FM ‘details, see “Offer Procedure” on page 525 of the DRHP.
(OTHER AUDIO-VISUAL MEANS) i T bl announceret s being madn complance Wi h provians of Requiaton 262) ofthe SEBICOR Requitns o ot pblcha i Coan s proposig, e 0 sl Siauory and requalyrequraments, ecopt of eqiste
1. Notice is hereby given that the 70" Annual General Meeting (AGM) approvals, its Equit viththe SEBI and the Stock Exchanges. Pursuant to Regulation 26(1) of the SEBI ICDR Regulations,

of the Company is scheduled to be held on Monday, 29th September,
2025 at 11:00 AM. through Video Conferencing (VC)/ Other Audio
Visual Means (OAVM) in compliance with Circular No. 14/2020 dated

tho DRHP fied vith SEBI has been made available to the public or comments, if any, for a period of at least 21 days from the date of publication of public announcement by hosting it on the website of the Company at www.cmir.co.n, website of the SEBI
al wwwisebi govin, websites ofthe Stock Exchanges i.¢., BSE and NSE al wiwbseindia.com and wwinseindia.com, fespectvely and the websites of the BRLMS, ., Equirus Capital Private Limited, ICICI Securiies Limited and Motial Oswal Invesiment

; e o Advisors Limited at and respectively. Our Company hereby invites the pubic to give commens on the DRHP fled with SEBI and the Stock Exchanges with respect to disclosures made
ot o e o e B Crotiis o ool e in the DRHP. The public i requested fo send a copy of their comments o SEBI, the Company Secretary and Compliance Offcr of our Company andlor the BRLM at thei respeciive addresses menfioned below i relaton fo th Issue. All comments must be
January 13, 2021, 19] 2021 dated December 08, 2021, 21/ 2021 received by SEBI andior our Company andor the Company Secretary and Compliance Offcer of our Company andlor the BRLM inreaton o th Issue at teir respective addresses mentioned below on or befoe 5.00 p.m. on the 21 day fom the date of
dated December 14, 2021 and Circular No. 02/2022 dated May5, publication of this public announcement.

2022, Circular No. 10/2022 dated December 28, 2022 09/2023 dated Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in the Offer unless they can afford to take the risk of losing their entire investment. Investors are advised to read the risk factors carefully
September 25, 2023 and Circular No. 09/2024 dated September 19, before taking an investment decision in the Offer. For taking an investment decision, investors must rely on their own examination of our Company and the Offer, including the risks involved. The Equity Shares in the Offer have not been recommended or
2024 (hereinafter collectively referred to as "MICA Circulars"jand ‘approved by the Securities and Exchange Board of India (*SEBI'), nor does SEBI guarantee the accuracy or adequacy of the contents of ‘the’ Draft Red Herring Prospectus. Specific attention of the investors is invited to “Risk Factors” on page 44 of the DRHP.
SEBI Circular No. SEBIHO/CFD/CMD1/CIR/P/2020/79 issued by A .

the Securiies and Exchange Board of India (SEBI) dated May 12, Any decision to invest in the Equity Shares described in the DRHP may only be taken after the Red Herring Prospectus (“RHP”) has been fled with the RoC and must be made solely on the basis of such RHP as there may be material changes in the RHP
2020 followed by Circular No, SEBI/HO/GFD/CMD2/CIR/P/2021/11 from the DRHP. The Equily Shares, when offered through the RHP are proposed to be lsted on the mainboard of BSE and NSE.

dated January 15, 2021, Circular No. SEBI/HO/CFD/CMD2/CIR/ For details of the share capital and capital structure of our Company, the names of ies to the d the number Company subscribed by them, please see the section “Capital Structure” on page 114 of the
P/2022/62 dated May 13, 2022 and Circular no. SEBIfHO/CFD/PaD- DRHP. The liability of members of our Company is limited by shares. For details of the main objects of our Company ined i Association, please see the section *History and Certain Corporate Matters® on page 285 of the DRHP.

2/PICIR/2023/4 dated January 5, 2023,SEBI/HO/DDHS/P/

CIR/2023/0164 dated October 06, 2023 and Circular No. BOOK RUNNING LEAD MANAGERS ‘ REGISTRAR TO THE OFFER

SEBI/HO/CFD/CFD-PoD-2/PICIR/2024/133_dated Oclober 03, — (motilal
2024(hereinafter collectively referred to as "SEBI Circulars")and any = H (motila
other applicable laws and circulars issued by the Ministry of == equlrus “oswal . KFINTECH
Corporate Afairs (MCA), Government of India and SEBI, o transact e v SAEIARR AN
the O y  Notice. - P—— P " — - —
: Equirus Capital Private Limited 1CICI Securities Limited Motilal Oswal Investment Advisors Limited KFin Technologies Limited
“iLln complnce ity hesauovesarcularsy elecionicicopios gl the 12" Foor,C Wing,Merathon Fulures, ICIC) Verture House, Appasahed Nerathe Marg, Wolial Oswal Tower, Rahimiuleh Sayani Road, Selerum Bulding, Tower-B, Pot No. 31 & 32, Financial
e e ol e o N M Josh Merg, Lower Pare, Mumbsi- 400013, Prathadevi, Humbai- 400025, Opposie Parel ST Depot, Distict, Nanakramguda, Serilngampally, Hyderabad,
e et il e Cotpay eosios P, Maharashira, Inia Maharashira, India Prabhadevi, Mumbai- 400025, Maharashia, India Rangareddr 500032, Tolangana, Idia
g o edionh o i Telephone: +91 22 43320734 Telephone: +91 22 68077100 Telephone: + 9122 71934380 Telephone: +91 40 67162222
S el o it Ena: e pogens com Emal cmipo@icasecurtes.com Email: cmripo@motialoswia com Email: ancipo@inich com
relevant depositories through their depository participants. Investor Investor g Investor g Website:
b Fins et Phiral oo s e otte Website: w.cquirus.com Website: winw cicsacuriies.com Website: wvaymotialoswalgroup.com Investor Grievance E-mail: éinward is@Kfntech.com
B s oy omaes 2o et Contact Person: Rahul Wadekar Contact person: Kshan Rastogi/ Asik Joisar Contact Person: Sukant Goel/ Shashank Pisat Contact Person: M, Mural Krishna
(o DoAY Realatians nd SHard Trdnefer AGSRURTTA) of SEBIR Number: number: INV000011179 SEBI Registration Number: INMO00011005 SEBI Registration Number: INR000000221
the Company i.eAlankit Assignments Limited, Address: Alankit
Heights 4E/2, Jhandewalan Extension, New Delhi-110055; COMPANY SECRETARY AND COMPLIANCE OFFICER
Telepht 011-42541234 / 23541234; Ei I: rta@alankit.c H o~ -
W o T e e.LEn A som Srishti Saxena; 7" Floor, Tower 2, L & T Business Park, 12/4 Delh, Mathura Road, Fardabad- 121003, Haryana, India, Telephone: +91 129 4223050, E in, Website: www.cmr.coin
BRI T e ol e Allcapitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP.
net/weblfin_annualreports.htm, websites of the stock exchanges For CMR Green Technologies Limited
(NSE & BSE) and on the NSDL's website at https:/iwww. On behalfof the Board of Direclors
evoting.nsdl.com, Sd-
4. Shareholders will have an opportunity to cast their vote remotely on Place: Fardabad, Haryana Srishti Saxena
the businesses as set out in the Notice of AGM through electronic Date: August 30, 2025 Company Secretary and Compliance Offcer
voting system. The manner of voting remotely for
holding shares in dematerialized mode, physical mode and for
Shateloidere who Fiave:noh tegieterns ol sl aciracsas wil be CMR Gren Tochnologes Limited is proposing, ubjct o applcabl taor and rguiator equirment,rep of et approvals,market condions and fher cosideratons, o nderakean it puc oferng of s Euiy Snares and
provided in the Notice to the shareholders. The details will also be has fled the Drat Red 129, 2025 vith and Exchange Board of India (“SEBI') on August 29, 2025. The Draft Red Herring Prospectus shallbe available on the websites of the Company Le. wwi.cmr.coin
made available on the website of the Company. Shareholders are and SEBI, BSE and NSE atwinksebigov In, winwbseindiacom and wwkseinca.com, respacivel, and on the websies of the Bock Running Lead Managersie. Eqrus Capal Private inited, ICICI Secures Limited and Motlal Oswal Invesiment
requested to visit the website for such details. Advisors Limited at and respectively. Potentialinvestors should note that investment n equty shares involves a high degree of sk and for detals relatng to such isk, see the
5. The Notca f 70" AGM of ihe Company wil bo sen (o the section ttied “Risk Facfors” on page 44 of the DRHP. Potentalinvestors should not rely on the DRHP fled with SEBI for making any investment decision.
il e el The Equity Shares ofred nth Ofr e not b and il o o regitered ucer th U'S. SecuresAckof 193, amended St Ac) or any thr ppicaleaws i the Unted it and uies o egitre, maynot e ofred o
For Federal-Mogul Goetze (India) Limited S5 wiin e Une S, xcapt pursuanttan exempton o, 1 Fansacin 0t e, o regsraon g tand in accorc: ‘any appicable S, iate securtes s, Accordingy, e Equty Sares
i ugt;"-b it are being off the United States in ' as defined in and in reliance on Regulation S under the Actand the applicable laws of th d sales are made. The Equity Shares
alid Igbal Khan n ordict v he spplicable |
Dt 29 A 225 Wi st eg 3 Cen ety have nt been a‘nd Wil ot be egisteed,isted o ohenvise qualed in any ot rsdoton outside Incia and may ot b ofered or sld, and B may not be made by persons n except Y
Place: Gurgraim Membership No. F5993 of such jurisdiction. adicton
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